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(d) The '1eed for testir.~ of s:Jmples 
in outside rerognis(d !aboratorics 
arises due to : 

(i) Non-availability of testing faci-
litie'; in lSI laboratories; 

(ii) Specialised nature of t (sting; 
and 

(Iii) Receipt of sam~les beyond the 
existir,g capacity of lSI labo-
ratories. 

(e) The number of samples tested 
in lSI laboratories and outside recog-
nised laborat01 ies is as under: 

Per io~ In lSI Outside 
recognised 

Jabs 

1983-84 22,365 5,784 

1984-85 24.560 7,163 
------

Drinking \\'ater Facilities in Rural 
Areas of Madbya Pradesh 

6323. SHRI PRATAP BHANU 
SHARMA: WJlI the Mll1;stcr of 
WORKS AND HOUSING be p:cas(d to 
state: 

la) whether Governmcnt of Madhya 
Pradesh has demanded additional fast 
drilling rigs immediately flom the 
Centre for providIng drinking W.lter 
facilities in Tura I areas: and 

(b) if so, the details thereof '? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR): (a) and (b): No specific 
request in this regard has been received 
from th .... Government of Madhya Pra-
desh. However, on the basis of an 
over.all assessment of the requirements 
of the Stat e and dis~ussions held at 
meetings to review the pelformal1ce of 
States in Rural Water Supply Sector, 
the UNICEF is taking action to pro-
cur~ and supply two atlas Copeo 

Rotamec-50 rigs and one S(;t of 115 
CDEX attachment for existing rig to 
the GOYeIf'rncnt of Madhya Pradesh. 

[Translation] 
Per Hectare Vied of Wheat in Bihar 

6324. SHRI RAMASHRAY PRA. 
SAD SINGH: Will the Minister of 
AGRICULTURE AND RURAL 
DEVELOPMENT be pelased to state: 

(a) per hectare yi eld of wheat in 
Bihar at pre')ent ; and 

(b) the st eps taken to increase the 
\\heat yield in Bihar in near future 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU~ 
LAT. CHANDR AKAR I: (a) Per hec. 
tar ~ yield of \\ heat in Bihar during 
1983-84 v.as 1554 kgs. Final estimate 
of area and produc tion of wheat for 
the year 1984-85 have not yet become 
available. 

(b) The steps taken to increase 
\\hca I yield in the State inter .. alia 
Includes: (i) ir,crca~..: in area under 
hIgh yield varidics; (ii) increase in 
i! J igated area under the crop; (iii) use 
of optimum doses of fertiliser ~ (iv) 
efficient wat er management.to bring 
irrigation at c,:itical stages of crop 
gJowth: (\") rectification of micro~ 

nUlrlent d dicicl.cy : ~vi) VI eed control; 
l\ ji) intensification of research for 
development of suitable varieties and 
suitable technology for specific areas; 
(viii) dissemination of new wheat pro-
duction technology through training of 
extension workers and farmers; Ox) 
easy and adcquat e availability of in-
puts and shon terln credi t ~ and (x) 
p:-ovision of renumel ative prices. 

Civil Amenities in tbe CoJoDies of 
Sarai Robilla Area 

6325. SHRlMATI SUNDERWATI 
NAWAL PRABHAKAR: Will the 
Minister of WORKS AND HO~SING 
be pleased to state: 
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(a) whether Eastern Moti Bagb, 
Nai Basti, Kashmiri Bag and Bag 
Kadhekhan Cololies of Sarai Rohilla 
area of Delhi have beer. provided al1 
the civil amenities and are being regu-
larised ; 

(b) if not, the reasons for not 
regularising these colonies: and 

(c) the time likely to be taken in 
regula rising them rr 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) In East Moti Bagh. Nai 
Blsti Kashmiri Bag ar.d Bag K~dekhan 
Colonies of Sarai Rohilla area of 
Delhi. Civil amenitics such as sewerage. 
water mains and C C. paving of streets 
etc., are being provided under the Plan 
Scheme of Enviro;,ffienta 1 Improvement 
in Slum Arcas. 

(b) The Delhi De\ elopmcllt Autho-
rity and the Municipal COl potat ion of 
Delhi considered colonics for regulari-
sation in accordance with the Govern-
ment orders that resident ia1 and com-
mercial structures construct cd upto 
30.6.11 and 16.2. 7~1 respectively may 
be regularised, aft er fitting the.n into 
a proper layout plano It has not been 
possible to regularise the co:onics 
referred to in pan (al of the qucstlO.1. 
The plans for redeveloping of these 
areas are under preparation. 

(c) Question does not arise. 

(e...lUh] 
Cues ander Essential Commodities 

Act in Speeial Course 

6326. SHRI BRAJAMOHAN 
MOHANTY 
FOOD AND 

Will "he Minister of 
CIVIL SUPPLIES be 

Pleased to state: 

(a) names of the States where spe .. 
cial courts have been establiseed for 
apeedy trial of the offenders under 
Essential Commodities Act, with 
details ; and 

(b) the number of persons under 
detention and the rtumber of prose .. 
cutions undertaken under the act during 
1984-8 ,with details '/ 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) Requisit c information 
is given in the cnclos(.d statement. 

(b) The Essential Commodities Act 
1955 does not providoe for detention a~ 
there is no provision under it to detain 
a person without trial. As repOrted 
by Stat e GovernmentsJ'UnJOfl Ter r i-
tories the number of prosecutions 
undertaken under the Essential Com-
modltiesAct, 1955 during 1984 and 
1985 (upro March, 1985) IS as under: 

Sl. 

Year 

1~~4 

1985 

lupto M.nch, 19~5) 

Statemeut 

No o of prosecu-
tlOn under-

taken 

5,000 

739 

The lIame.~ of Slate GOI ernmellls who 
hQlle .let up SpeciaJ CtJurts Jor quick 
dl.Spo~aJ of Iht: E.C. ACI cases Insli-
tUled agai.>nl hoarder,) and black-

markereers 

Name of Statel No. of 
No. U.Ts. Special 

Courts 
_----..,,__ 

1 2 3 

1. Andhra Pradesh 3 

2. Assam 8 

3. Gujarat 18 

4. Haryana 9 

S. Karnataka 20 

6. Mesbalay.a 1 




